CTENTRAL

ADMINTSTRATTVE

TRTRUNAL

PRTNCTPAL BENCH NEW DETHT
0.5, NO. 2955/2002
NEW DREIHT THTS 13th DAY OF November 2002
HON'RIF SHRT GOVTNDAN S. TAMPT, MEMBER (A)

1. Shri Athar Ali
S/0 "TLate Shri Shoab Alid
R/o House No. 321-4,
Rakri Mohalla, Tal Kurti,
Meerut, Cantt. TP

e JADDTiCANT
(Ry Shri L.K Garg, Advocate)
VFRSUS
. 3 1. Union of Tndin
through i1tgs Scuretary, OﬂvﬁfTw} t%?iwanag)
EebA¢EWwﬂbf Revenue,
¢ Central Poard of Txcise and customs NDelhi

2. Commissioner,
Customs and Ceniral Fxcise,
Commiasionerat >, .
Meerut -7

3. Joint Commissinaner (P&V)
Customs and Central Fucise Division,
Meerut T

4. Neputy Commissioner,

Customs and Ceaatral Fueise Division,

Avas Vikas Colonyv,
Circular Road, ‘4\13.“,*‘;1.1‘ Nagar.

.. .Respondents

(R}' None !

O RDER (ORAT)

spplicant  in “his OA - Athar Ali of Meerut Cantt UP

claims  that he  had been engaged as a casual Tahourer @

Rs.35/- per day and iherenfter @ Rs. 42.50 per day since

July 1977, and had diarharzged the duties fo the satisfaction
of his emplovers. Her had wvorked for 253 davs in 98-99 and
for 628 Jdavs during May 98] fo Dctober  2000. He was
therefore en’ 11od Tur grant uof temporary status nnider  the
'DOPT’Q Sehems  Jdat~d 10.9.93. 3+i11 his services were

_-'2—-'-—-
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2 -
disengaged 1. Nooinabier 2000, His OA No. 168/2001  was

disposzad T 150000907 L with diraaction to consider his
case Mo No, TTOSTO0T in the same 0A was disposed of  on

4.3.2002,  diwmoeatings shgt vhe appli~ant  bhe permitted +to
rejoin and 1ot Yo o he dlsengaged after notice provided
for in the 3 sl Analicant's representation had  been
rejectod and *uperarr atatus had boen deni@d to him leading
fto fthis DA, Tho appTicaat states Fhat the respondents were

bt veserdagenent and grant of temporary

bound to coi. Cde g

sftatus, as: shyer T g abe s 9f 9% and the present denial

was  lmprope . SR U Gavy, Yearned  counsel  for  the
appli~ant Forcf ¥l oottt sngtad tha plaas,

avdeced e matter, T oam convinced that
the applican® Yias vy ~as 0 What s appli~ant i3 seeking is
the grani S o status i terms of 0 DOPT's scheme
dated 10.9.9%. ™y St Nouecor 05 Bhat the applicant  was
not.  n the cupt et 7 he ve=pondent on 10.9.93. The
fact Mowevos T fhar e HpT Toant was not in the emplovment
of  the respoden? a0 70,2.92 0 and had been cnploved by them
only in  37-72,  That Hhatas o fhs o case, in teems of  Hon'hle
Supreie Cov ' Cste iy e case of TOT & Anrv. Vs  Mohan
Pal and Otho- 172297 21V 377 2161 and Punjab  Flectricity

Roard aud e 70 UL S0l [T 2062 3) SC 49]. The Scheme

was  appiiocant o T e S s whay ware position on 10.9.93.
That  bLeing 7 ooy crespandert o canmol be divected  to
re-ensage iy apnT T raal 2 et towporary status,

te accordingly

dismissad.

Patwa®/



